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/mrwx FROM PAKISTAN (CON-

TROL) REPEALING BIIL—Contd,

Mr. Deputy-Speaker: Now. further
-consideration of the Influx from
Pakistan (Control) Repealing Bill
wi.l be resumed.

Shri N. C. Chatteriee (Hooghly)
Sir. this piece of legisiation will be a
melancholy epitaph on the ignoble
Delhi pact concluded between the
Prime Ministers of India and Pakis-
tan. Though Pakistan had been sys-
tematically flouting that pact and
making its principles nugatory. our
- Government has been labouring under
the delusion that that is a wonderful
pact and trying to implement it. Real-
ly there has been one-sided imple-
mention of the Delhi Pact and that
has resulted in considerable misery
and hardship to the poor refugees who
came from East Bengal. whether to
West Bengal or to India. Today Pa-
kistan has the audacity to promul-
gate the passport system simply be-
cause our Government has pursued
its weak policy of appeasement of
Pakistan. What better can we ex-
pect of this Government which has
the hardihood of vilifying and slan-
stering the Hindu Mahasabha day in
and day out but at the same time.
cowtows to the Mustim League and
Pakisian although they embody the
most ferocious anti-Hindu and anti-
JIndian communalism. It is nothing
but self-deception or self-delusion to
think that in spite of the introduction
of passoort and visa system there will
really be no hardship to the Hindus
of East Bengal whe want to come
out. In fact. Sir. there has been con-
siderable hardship. I do not know
how far the hon. Ministers are aware
of it. The latest report is that in
Kaimganj which is the Indian part of
Sylhet. a part of Assam which is in
India. 534 passports have becn issued
but the Pakistan Government has not
gllowed any visa. The result has

een...............

The Minister of Law and Minority
Affairs (Shri Biswas): On a point of
order. Sir. This Bill has nothing to
do with Eas: Bengal. This Bill is
being presented here on!y for the pur-
pose of repealing the Influx from
Pakistan (Control) Act. 1949. Move-
ments between West Pakistan and
India were so long being controlied
by a permit system. With the intro-
duction of the passport system. the
permit system has ceased to be in
force. It is only for that purpose
that this Bill is being enacted. It is
in order to repeal the law under
which the permit system was opera-
ting. It has nothing to do with the
-eastern 2zone at all.

Shrd N. C. Chatterjee: Sir, the hon.
Law Minister will appreciate this
much that this will be a parliamen-
tary ratification of the pcsition that
the passport system has come and is
going to stay. We are strongly op-
posed to it. We are saying that the
passport system ought to be repealed.
Another Minister of the Cabinet.
who knows something about this,
hon. Dr. Katju has gone to Calcutta
and has been to Agartala and he has
delivered a speech appealing to the
common man in both India and Pa-
kistan, both East Bengal and West
Bengal and Tripura to do their best
to have this passport system nulli-
fied. I am pressing upon the Minis-
ters that they should also do their
best to sec that this passport system
is nullified and abrogated in the in-
tercsts of the common man. and in
the interests of the. .....

Mr. Dcoputy-Speaker: Is the phass-
port system prevalent only in East
Pakistan. hetween East Pakistan and
India or between West Pakistan and
India also?

Shri N. C. Chatterjee: Sir, this pro-
blem becomes............

Mr. Deputy-Speaker: A point of
order was raised. I want. as a mat-
ter of {act. w know  whether this
passport system is prevalent in the
e?stern side or on the western side
also.

Shri Biswas: On both sides.

Mr. Deputy-Spegker: Is it a fact
that the Influx from Pakistan (Con-
trol) Aci. 1949, aftecis only Western
Pakistan?

Shri Biswas: It affects only West
Pakistan.

Mr. Deputy.Speakte: There is a re-
ference to the permit system here
in clause 3. The passport system is
both for Western and Eastern Pakistan
superseding the present system?

Shri Biswas: The passport system
supersedes the permit systemn so far
as Western Pakistian is concerned but
it will apply to both Pakistans.

Pandit Thakur Das Bhargava (Gur-
gaon): The freedom of movement en-
visaged in the Nehru-Liaquat Pact
has been nulliied by this passport
system, which supersedes it.

Mr. Deputy-Speaker: I cannot say
that this kind of reference by the hon.
Memberv to supression by the pass-
port system and this ratlfication is
not relevant, but that is not the main
purpose of the Bill. So far as East
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Pakistan is concerned, it does not
affect and refore, in so tar as it
fs relevant to East Pakistan the ob-
servations may be tonflned to them.

Sardar Hukam Slngh (Kapurthaia-
Bhatinda): Sir, when it is a ques-
tion of India and Pakistan we cannot
separate one part from the other
part,

Mr. Deputy-Speaker: That is why
I am allowing it.

Shri N. C. Chatterjee: I may say,
that in spite of the Ministerial dec-
larations on the floor of this House,
the introduction of the passport
system, has. in fact, resulted in great
hardship to the Hindus who want to
g0 to East Bengal and also to the
common man in both countries and,
therefore it is desirable that this
Government should do their best to
have this passport system nullified
and abrogated at the earliest possible
moment. This Bill seems to accept
the position that the passport system
has come into force and the permit
system of the old days has gone. and
therefore the position should be re-
gularised on the basis of recognition
of the passport system. Whyt I want
to mention is that although people
have been getting passports from our
Goernment they cannot enter East
Bengal. because they cannot get visas.
There is a report in the Ananda
Bazar Botrike that 435 men have
got pdssporh from India. but they
camoi‘enter East Bengal bkecause
viess are not beng granted to them.
Now, a responsible Minister of this
Geverament bas gone to  Agartala
a1 he bas heard thke people tnhcre.
He has recognised the disabilities
which have been imposed on tl:em.
He bhas told the peonle that they
should agil2ie. so as {o put Lrossure
upon the two Governments ior the
puipose of sceing thut this passport
system is immediately nulliled or
radically revised. I do not know why
the common man shou'd put piessure
vpun our Government. We are here
as reprcsentatives of the people and
irrespective of party aflliations, we
are pressing our Government to take
steps. Why should the common man
exert himself? We are the represen-
tatives of the people duly elected to
this House. The House of the Pcople
demarvls that our Government should
not aciuiesce in or accept whatever
Pakistan says. Pakistan should be
told that she has deliberately viola-
ted the fundamental principie of the
Delhi Pact and that she  is doing
something which is most improper.
She is really introducing some kind

of economic sanction against us. Her
attitude makes impossible all com-
mercial intercourse between the ‘two
countries, and the people on both
sides of the frontier are sufering. Is
that right and proper? Is it in the
intesests of the refugees who want
to gn to the other side or want to
rome out and migrate to India?

The other day a man was bounded
out of the office of the Deputy High
Commissioner of Pakistan in Calcutta.
He has not yet got a visa, although
ne has been trying his best to obtain
one. He was told that they were
ceeing thatr ‘undesirables’ did not get
into East Bengal. Now. who are un-
Cesirables? They are the poor Hindus
who have still got property in East
Bengal. Yet it is they who are trest-
ed as undesirables and they are
neing kept out. Their family mem-
bers are still there in East Bengal. I
want to say that God had made Ben-
gal one and through the wisdom of
no one can the two artificial Bengals
be permanently severed from each.
other. They are integrally connected
and are inter-related. It is therefore
necessary that something should be
done to have this passport system
nullified. If - our Government is
strong, it should say that it is nnt
going to tolerate this kind of viola-
tion or repudiation of the Delhi Pact.
It should twell the Pakistan Govern-
ment that it must implement that
Pacl: otherwise. we will not continue
our one-sided im;lementation ¢f the
Pact. If that is done. Pakistan can
be hrought to her senses. It iz no
good «itner for (he Prime Minister
or any other Minister standing up
here and trying to appease Pakistan.
In order to vacify Pakistan, the Prime
Minister said the other day that “the
condition of minorities in India is not
who.ly satisfactory”. This is how our
Government still tries to appease
Pakistan. This hopeless and sense-
less policy of appeasement will not
work. I have got in front of ine tne
paper Dawn. Editorially it has compli-
mented the Prime Minister of India
on his confession that “the condition
of minorities in India is not wholly
satisfactory.” And Yyet it adds:
“Though this admission shows a greater
sense of realism in the Indian Prime
Minister. his observations still remnain
an under-estimate of a situation which
is very grave’ You cannot appease
these people by making these stste-
ments. They do not observe the Pact
but their actions are a distortion of
the Pact. The great Muslim League
paper, the Pakistani paper, the organ
of Pakistan which Pandit Nehru ia
anxious to appease and is so proud of
appeasing, has added that Pandit
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Relrru's admissians are nevertheless
cant In that “they overthrow
pet thesis—advanced yemr in and
yoar out—that the Muslim minornty
is a happy and contended basker in
the sunshine of Bharati democracy
and’ secularism.” No good wil be
done to this country by appeasing
these people. The people who are
still in East Bengal are very unliuppy.
While trotting out these things which
are not true and which have been re-
pudiated so far as West Bengal is
voncerned, our Government still says
that the condition of the minorities
bere is unsatisfactory. I say that our
Government has done its best i, im-
plement the Delhi Pact even at the
cost of throwing out the refugees who
have come from East Bengal and
who had been actually settled on land
which had been left vacant by people
who had gone over to Pakistan. In
spite of this. our Government spokes~
men are pampering and panderiig to
Pakistan ty saying that the ccndi-
tion of minorities in India is rot
satisfactory and that our hands ure
not clean. Thiz kind of slateinent
sbould be repudiated. It degrades
India in the estimation of the world.
1 am very sorry that the Prime Minis-
ter has made this statement. He lid
ft possibly with a view to plzcate
Pakistan. but you cannot piacate
Palastan by this kind of pernicious
attitude. This is a very icploravle
attitude and it should be given up.
That is all i have to say.

Shrimati Sacheta Kripalani (New
Delhi}: I Zo noi want 0 take sich
time of the House over this small
Bill. As You have pointed out, this
Bill has a iimited scope. It is really
a consequentia! measure, Our G A~
ernment have acceded to Pakistan's
demand for the iatrociuction of the
Passport System and we have by an
Ordinance a'ready introduced this
system. This Bill merely seeks to
regularise the step taken by Govern-
ment. Therefore. we have not much
to say on the Bill itself. But we want
to criticise the policy underlying this

As my bon. friend Mr. N, C, Chat-
terjee pointed out just now, the in-
troduction of this passport system is
injuring the interests of people both
fn Pakistan and India. What has
dbeen the result of the introduction of
this system? In this country we
were to:d that iwo and a half lakhs
of people have come from East Ben-
gal. A few days ago, another state-
ment appeared in the Statesman and
if I may speak on the basis of the
figures that were published therein
--=0f course. if they are incorrect, I
may be corrected—the position
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that after the introduction of this.
passport system one and a Quar-
ter lakhs of refugees have come-
into Assam: Seventy five thousand
have come into Trlpura and two and
a half lakhs have come into West.
Bengal. This means that nearly five:
lakhs of people have come into India
due to the introduction of the pass.
port system.

The Minister of Rehablitation (Shri
A. P. Jain): Two lakhs and eighty
thousand have come and your Hgure:
about Assam is incorrect.

Shrimati Sucheta Kripalanl: I am
only referring to the report that ap-
peared in the Statesman and if those-
figures are incorrect, then the Re-
habilitation Minister may <orrect
them. Anyway. even if the number
is round about three lakhs, it is not
a small number. It is a huge num-
ber. We oppose tkis Biil because we
consider this to be a flagrant vioia-
tion of the Nehru-Liaquat Pact. In
that Pact, it was specifically laid
down that there should be freedom
of travel between East and West Ben-
gal. Why was that done? Bccause,
at that time the Government took a
realistic view. Government reaiised
that by introducimg a  rigid barrier
betwecn East and West Bergal they
would be harming the inicresis of
the common peop)e in boti East aud
West Bengal. This partition 1 arti-
ficial. Calcuita was the cavital of
Bengal. People from ail over Beongal
used to come there and wn!k there
and earn their living. People from
both sides of Bangai. iires ..ctive ol
the :ones. came there and -worrked
there. Thercfore, Bengalees had
work ar:d interests spr2nd  out hoth
in East and West Bencall By ‘ntico-
ducing all on a sudden a rigid barr.er
betv:een the two sides of Berngal, a
great hardship would have been crused
to the people. Therefore, realising
the difficulties of the situatiou, the
eastern zone of Pakistan. namely,
East Bengal. was placed on a different
footing from the western zone. We
ourselves did not introduce the
Evacuee Property Act in respect of
the eastern zone, as we did in resoect
of the western zone. We did so. be-
cause of the peculiar situation ob-
taining in the eastern zone. I may
{llustrate the point by giving an
exampie, although I am sure it is -vell
known. When I went to Tripura. I
learnt that there were certain parts
in Tripura where the communicatinon
was so difficult that people bciouging
to these parts, if they wanted to £o
to another part of Tripura, had to go-
there via Pakistan. In such a situa-
tion, it is necessary that there should
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be freedom of movement.
this was laid down clearly i ihe
Nehru-Liaquat Pact. Now wheu his
passport system has come into force
people who were living on the other
side have had to come over-—poor
peasants and ordinary people—it has
crcated tremendous  difficulties  for
them. In case the representatives of
our Government think that I am
speaking only for the Hindus, I wculd
like to point out that this great aifti-
cully is heing experienced by Mus-
lims also. In Calcutta it is well
known that a large bulk of such oco-
ple live who have constantly to cross
the border. They have got their
homes in East Benzal. They work
hcre. and their families are there,
They want to go from one side to an-
other every now and then. In the
same manner. therer are small traders
and businessmen who have dealings
on both sides of the border. Consi-
dering all these difficulties. at the
time of the Pact we did not want any
rigid barrier tn be introduced. The
agitation against the passport system
is 20t confined in India alone. That
peop'e in Pakistan also are against
it has been well demonstrated. If I
am to depend upon newspaper Te-
ports, demonsirations were held in
Sylhet by Muslim women and de-
monstrations have been held by Mus-
lims in other paris of Pakistan. Ia
India too Muslims have protested
against the introduction of the passport
system. Therefore. I do not understand
how we agreed to the insistence—the
unreasonable insistence--of the Pakis-
tan Government. Our Government
thought it to be an unwise decision.
Sa, first of all. they pleaded against
it. and then they tried to persuade
Pakistn. But when they did not
succeed. as usual. they again corce-
ded Pakistan's unreasonable demaud

and agreed to accept the passport
system. The result is that untvld
hardship has been inflicted on the

common people. A few days ago when
I had an opportunity to talk with our
hon. Prime Minister he told me that
he appreciated the difficulty. In
order to mitleate the hardship of
East Bengal Rindus. he said our Gov-
ernment was going to be rather libe-
ral regarding giving migration faci-
lities to people coming from East Ben-
gal to West Bengal. They could
come he said with migration certifi-
cates. I would like to ask you what
is_the great difference between a
migration certificate and a passport.
Even;to obtain a migration certificate
eogle from the wvillages in East
Benge1 have t go to Dacca. For that
also there is an elaborate procedure
like supplying three coples of pass-
port size photograph. etc. Only yes-

394 PSD

Therefore.

terd.:v Dr. Moonleriee was showing me
a number of wires that he has re-
ccived frorm people in East Bengal.
One 'man has wired that he had gone
to tiwe High Commissioner’s office for
the thirty-nin‘h time and yet did not
surceed in obfaining the necessary
papers allowing him to migrate.
Crowds have gathered in front of tie
High Commissioner’s office in Dacca.
Days and davs they soend there with-
out gctting the necessary facilitiezs to
come over to India.

The same difficulties are being
faced by the Muslims here. which is
very obvious from a letter that hacs
been published in the Hindustan
Standard of yesterday by one Abdul
Majid. It is somewhat long. So I
do not wish to read the whole of it.
But I would like to read a few lines
just to give the House an idea of how
this passpart system is creating haras-
sment to our peopie. This is what he
says:

“Pakistanis who are living in
West Bengal carrying on varivus
vocations are estimated to be
severa! lakhs. The arrangeme:*
that has been made for the issue
of passport from the Office of
the Deputy High Commissioner.
Pakistan. Calcutta. is absolutely
inadequate. The Pakistan Gov-
ernment introduced the passport
system on the 17th October last.
but till now only a few thousand
passports have been issued
against lakhs to be issued. Hund-
reds of people go every day to
present apolications for passports.
but the office accepts only 50
applications daily. People arte
suffering untold hardships. Four-
teenth of January. 1953. the deau
line after which no Pakistani
will be allowed to live in India
is fast approaching. If matters
go on in this way we think only
ten per cent. of the Pakistanis liv-
ing in West Bengal will get their
passport. We cannot imagine
what will be the fate of those
huge numbers of Pakistanis who
will not get th~ir passports in
time.tttttﬂ"

I would just like to read the last
few lines to show what Muslims in
India feel about the introduction of
the passport system. Here he says:

“We must remember that it is
the Pakistan Government who are
the sponsors of this systern. The
Indin Government again and
again argued for the non-intro-
duciion of the passport system.®
bt the Pal-istan Government in-
sisted and then India agreed. In
short. Pakistan Government mu:t
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make  immediate arrangement..
so that Pakistanis living in India
can get their passports within a
short time.”

So the passport system has created
untold hardships to the Hindus in
Pakistan and Muslims in India.
Therefore. for whose benefit have we
done this>—I would like to know.
Our Prime Minister always reniin.ds
us that we should always think of
the human aspert—we must use he
healing touch. I want to know whnat
human aspect is there in this move®
This is absolutely contrary to ai! heu!-
'ing touch. to all human consicera-
tions, We have put untold hardships
on the poor suffering people who have
no facilitiess And what will be the
result as far as East Bengal is con-
cerned” The result will be that in
the face of all these diffiqulties. only
the richer people will be able. after
some time to come to India. The

+ aeoole will remain there. We
do want that Hindus should remain
there. Now they will remain there.
but without any leadership. The
leadership will gradually come away.
with the result that they will be in
a worse plight. Our ob)ect. no doubt.
i to try to keep them there, there-
fore we should do everything that we
can to induce the Pakistan Gov-
ernment to protect them and kecp
them there. By introducing the pass-
port system we have merely created
a sitnation ty which after much
dificulty the rick -1 co'vie away and
the poor will remain there without
\eadership to be harassed more and
more by the Pakistan Government.
Therefore. I would appeal to the Gov-
ernment to reconsider their decision
regarding the introduction of the
passport system: I would appeal to
the Hou-e not to support this Bill,
but to press their demand for the with-
drawal of the passport system. )§4
has been amply preved by demons-
trations held all over India that the
people of the country are not behina
the Government in the policy that

Gotvesnment is following in this
matter.
, Shri Feroze Gandhi (Pratapgarh

Distt —West cum Rae Bareli Distt—
East): On a point of information. |
would like the hon. Minister to clari-
fy a point which Shrlmati Sucheta
Kripalani has raised. As far as |
know if Pakistani citizens who are
reslding in this country—whether in
service or doing business—want to g0
back to Pakistan, no passport 1s ne-
cessary. They are subjects of Pakis-
tan and can return to Pakistan.
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Shri Biswas: They are required to
take out repatriation certificates ur
n: :ration certificates.

Shri Fervze Gandhi: There is a lot
of confusion in the public mind about
this matter. As far as I know, in
the case of citizens of Pakistan who
want to return to their country, no
passport is necessary. just as in the
case of any Indian. who may be any-
where. cau enter Indja without an
Indian passport. /

Mr. Deputy-Speaker:
Minister.

DR A T (sﬂm!{;r_.h
fur—yTqfaa arfax) : ag Fo
ImEB 7a & foa giw fawe
® %" Qg )

IqTRaN ageg - A gl
afes A"y a8y
Shri A. P. Jain: As the hon. Member
whe just prereded me said. the scope
of this Bill is a limited one. Through-
eut the debale that has been going on
i1 this House mor¢: emphasis has been
Ja'd on the incidental things and very
little has been said about the Bill it-
se.{. In fact, there has been a lot of
confusion and quite a bit of misrepre-

sentatien about the provisions of this
small Bill.

Sardar Hukam Singh: Others have
not been allowed an opporturnity to
speak so far. There is no confusion.

ne ¢r two Members have spoken and
they have expressed their views.

Shri A. P. Jain: If the Members who
have spoken have gnne off the mark,
I can certainly say that thcre has been
confusion. I do not say that the hon.
Member who biiited in shares that
confusion It will be seen when he

speaks whether he shares that confu-
slon or not.

Sardar Hukam Singh: [ will not be
tempted by if.

The hon.

g

Shri A. P. Jain: So far as th's Bill
is concerned. its object is to repeal
the Influx from Pakistan (Control)
Act. Now that Act was applicable
only to travel between West Pakistan
and India. That Act was not appli-
cable to travels between East Bengal
and West Bengal. People could cume
and go from East Bengal to West
Bengal freely. Therefore. all the argu-
ments that have been advanced by
my friends with regard to what is
happening in East Bengal are totally
irrelevant to the purpose of this Bill.
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So far as the Wost is conccrned. it
is true that the {ralfic in tho West has
been e far controlled by the nermit
system. This #lnuse has alrcady de-
hated for one whole day the East
‘Bengal situation. This House is fully
aware that the passport system has
been adopted. [t is also aware that
we on this side. that is. the (‘overn-
ment of India. d'd not want 1o impose
the passport system. We were strong-
1y of the opinion that the traffic het-
ween East Bengal and West Bengal
should remaiin free as before.

Shrimati Sucheta Kripalani: Why
did You give in then?

Shri A. P. Jain: Every country is at
liberty to make its own laws and to
take the consequent administrative
action to implement it Pakistan
wnthout any reference to us decided
to impose a passport system not only
for the West Pakistan. hut a's6 for
East Pakistan. What were the alter-
natives before us? We told Pakistan
that we d'd not like it: we fried to
yersuade them not +o impose the pass-
port system. But they would not
agree. The only alternative left to us
was that while Pakistan imposed the
passpourt system we may not deit. Is
there a Member in the House who
would say ‘let Pakistan have passport,
we shall not have i1’ Again, Pakis-
tan was imposing both passport and
visa. and whatever steps we may have
taken would have been totally ineffec-
t've. Therefore. the next best course
left to us was to persuade Pakistam to
liberalise the passport system as much
‘as possible. As a result of negotia-
tion: we succeeded to a very large ex-
tent. because we could persuade them
to rave three types of passports: a
Dassport available for the whole of
India: a passport available for the
Eastern Region; and a border passport,

3 .M.

Shrimati Sucheta Kripalani has re-
ferred to the inconven‘ence which is
heing caused to certain typec of persons
who carry on trade in fish, vegetables
etc. on the border. As far as that
«lass is concerned the passports are
issued by the district magistrates and
the movement there. at least in theory,
has been agreed tc be a rather free
movement. If there have been any
difficulties. at least we. on our side,
have not created them.

Several questions have bheen raised
and ‘t was said that suct and such
person has been twice, thrice. four
times or thirty times (Shrimati
Suchetn Kripalani: Thirtynine times.)
or thirtynine t'‘mes or even ninetynine
umei (Dr. N. B. Krare: 99'9 recur-
Ting.) to the Pakistan Commissioner
and he has not been able to get a pass-

port, We regret it. But nonetheless
we cannot control it. because all entry
into Pakistan is controlled by Pakis-
tan and not by us. Therefore, while
a certa'n amount of reference to the
passport system may be relevant to
the discussion here, yet to base the
whole argument on what is happening
with regard to the passport system is.
I submit with all respect, not relevant
to the discussion of this Bill. This
Bill has resulted from the ‘mposition
of the passport system: it has not caus-
ed the imposition of the passport sys-
tem.

Assuming that we do not repeal this
Influx from Pakistan (Control) Act.
what will be the position? In fact
my friend Shrimati Sucheta Kr'palani
went to the length of saying that we
must drop this Bill. Now, the result
would be that anybody coming to
India will have to obtain not only a
passport but he will have to obtain a
permit also......

Shrim#ti Socheta Kripalani: If I may
interrupt the hon. Minrister. I did not
say ‘Drop this Bill'. I said this is a
consequential Bill as a reselt of our
agreeing to the passpert system. and
we are opposed to the basic policy
wh'ch has led to the introduction of
the passport system, and we stand here
to criticise the basic policy which has
given rise to this Bill.

Shri A. P. Jain: She will do welil to
read her speech because she definitely
said that we should drop th's Bill. By
dropping this Bill are we providing
any greater convenience to persons who
go from one country to the other. from
here to Pakistan or from Pakistan to
India? In fact we will be adding one
more hurdle. Therefore. whatever
mayv be one's own views about the
passport system, this Bill for the re-
peal of the Influx from Pakistan
(Control) Act has become a neces-
sity. even with a view to facili-
tate the trave! between the two coun-
tries. I have said that the Govern-
ment of India did not like the passport
system. We resisted it. But it was
beyond nur control. because it was for
Pakistan to make any laws or to take
any administrative or executive act'on
with regard to Pakistan. And we were
left with no alternative except to im-
pose the passport system when they
would not agree to givine up their de-
termination to introduce the passport
system in Pakistan.

In fact. it has become a fashion in
this House that whenever anything
connected with Pakistan comes In, the
whole history is repeated from the
time of partition up to this d
Things relevant and irrelevant are sa d
by persons from whom one expec®
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much bettrr. The whoie of the Nchru-
Liaquat Pact is discussed. although su
far as this Bill is concerned 1t
has nothing to do with it. (Dr. N. B.
Khare: Sins committed cannot be for-
gotteny. So I submit that the scope
of the Bl s very limited. It is a Bilt
which has become inevitable on ac-
count of certain actions that have al-
ready been taken. and unicss we re-
peal the Influx from Pakictan (Con-
trolh Act we will be adding to the diffi-
culties in the travel between the two
countries rather than helping free
travel.

Sardar Hokam Siagh: [ had no m‘nd
to participate in the dehate in the first
instance. hut I found that I had some
urge to intervene and place my sub-
missions also.

It has been just now said that when-
ever anvthing betwcen Pak#stan and
India comes up Membcers stand up and
begin to mention th'ngs< that are re-
levant og firrelevant. We are sorry
that this subject is really such a
serious one. and we regret also the
attitude of the Ministers who are so
sensitive. Whenever this discussion is
taken up they feel somewhat restless.
(Dr. N. B. Khare: Guilty conscience).
It is not our fault 1t is very unfor-
tunate. I can say that because it is
only persons who have been displaced
that can appreciate what sufferings
they have undergone and what are be-
ing experienced by those that are
coming just now from East Bengal It
is very difficult for others to know the
depth of their feelings. I do not say
they have no sympathy with us. but
*# on some. occasions we refer to this
subject again and again they should
nolffee! so sensitive as they have done
so far.

It has been admitted that the In-
troduction of this passport system was
beyond their control. We do not doubt
the intentions of the Government. Al-
ways they come up and say that it was
not their intention. They say: we d‘d
not want it, Pakistan forced it upon
us, and we had np other option. Quite
80. We have not complained about
their intentions. They are very good-
intentioned people, so far as the
Min‘sters are concerned. But wha?
we bewail of is their helplessness. their
impotence. We do not say that they
do not have good intentions. Certain-
1¥. we praise them for that. But ul-
timately we hear: we are helpless.
what can we do. that is a sovereign
power. we cannot take up any fight
with them. That is the attitude that
is being complained of.

Shri Feroze Gandhi: What s your
sugygestion for that?

Sardar Hukam Siagh: If you come
up to me I wil! give you. Then it has
been said that this only rclates to
West Pak'stan. It has been admiti.\i
that this is the direct result of the iii-
troduction of the passport .:yste'n.
When this Bill is the direct resuit of
the introduction of the passport svs-
tem, how are we irrelevant when swe
discuss the passpert system? A pe:i-
fectly legittmate Qqueston  arise...
namely. why this passport system was
introduced., what eilect it has got.

I admit that both these Qquestinns
are separate so far as the East and the
West are concerned. I am reminded
of what happened when eur peepl:
were driven out from Western Pakis-
tan aund certain Jegisiativee measurvs
and regulations were being d scussad
here. Our Bengal friends certainly
had very great sympathy with us. We
were warning them tha! the same fate
was coming for them but they did not
care then. They sympathised with us
but asked us to leave them alone. 1
should not say I am glad. 1 pity their
conditions. I think that the t'me ha:
come for them to stand up and tax::
up our cause as well.

So far as this Bill is concerned an-
so far as West Pakis:an is concernca.
I think it is a necessit\. I have no
objection to the Bill but all these
things—when 't is going to replace the:
permit system by the passport systet.r.
the way in which that passpnrt »¥s-
tem is bcing worked. the hardship it
causes te our citizens, should be dis-
cussed in this House. One example
I might rite. The immediate effect of
this passport system was that 100 Sikhs
applied to visit Nankana Saheb, the
birth place of their founder. and at
the eleventh hour they were refused
permission. They could not go. I do
not know whether the Members of the
Government sitting on that side can
gauge the resentment of the Sikhs at
that time. Even now we find that
Pakistanis have been given every faci-
Jity to visit all their religious places
We welcome them. We support that.
We do not say it should be refused.
Is the Government so helpless? Is
their help.lessness expressed here ir
this House sufficient to soothe us that
they cannot do anyth'ng and we should
continue to suffer? Is it only the pla-
cating ot Pakistan that would satisfv
us? Is it only the Mehaetma spirit—I
do not mean Mahatma Gandhi's—anly
the sanctuary spirit? That might be
very good so far as these expressions
are concermned. But when a Govern-
ment has to deal with a Government.
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it should have certain principles on
‘which they should act and so far, our
:Government has failed to achieve any-
thing inn this respect. The passpert
system. we did not want it. They in-
troduced it. We were helpless. We had
to take ‘t. In every cace it was like

this. Whenever an opportunitv arose, .

this has been our attitudc «..¢ . fear
that if we go on likce #las. 1 <7 (v} say
‘we are doomed.

Shrimati Renu Chakravarity (Basir-
hat): We have heard the hen. Minister
for Rehabiiitation’s legalistic argu-
ments but we feel that althoi:gzh he
says that this ‘s only referring to West

‘Pakistan, actually the centite aucsuon

of passports has to be covered because
without that this Bill would not have
been necessary. It seeks a formal
sanction for the introduction of the
tassport system. It is true that many
people feel that this is a fait accompli
whch we have got to accept and we
«annot do anything more about it,
But during the East Bengal debate
which took place on the 15th Novem-
ber. 1952, Mr. Nehru said that he was
quite prepared to rcopen the whole
question anc we were heartened by it
for the very simple reascn that the
ordinary people are undergoing tre-
mendous suflerings which you have
heard repeated over and over again.
‘Coming from East Bengal. naturally
‘we feel that th's passport system can-
not regulate and stop traffic between
the two countries especially since there
is no border region and there is no
natural boundary. You have a house
on this side of the border and prob-
.ably the outer house on the other side
of the border. You have your rela-
tions on the other side of the border.
They have to cross a field and then
you come across to Hindustan. You
have the natural economic ties which
have been repeated over and over
aga’n. We have heard how mills and
industries are closing down in Pakis-
tan because the labourers cannot go
from India. We have heard how our
growers of oranges are facing a crisis
because oranges cannot go over to
Pakistan. So. we are bound by a
thousand links and it is necessary to
re-open the question again and there-
fore.. I th'nk it is quite right that we
again voice our feelings about pass-
port and demand that the duestion
must be reopened and that no such
measure as the one that hag been
drought forward here is necessary.

It is also necessary to reiterate again
the volume of opinion which is grow-
mg not only on our side of the border
but also in Pakistan. We have heard
that already in the Pakistan Parlia-
ment the question has been raised not

only by the Hindu minority represen-
tatives but also by people like Mian
Iftikaruddin. On the 25th November,
during a debate on the passport sys-
tem, ne Mmade a protest againct the
introduction of the pcssport system.
Not only he was loud in lis de-
swnciat.on of the Pakistan Govern-
ment’s inability to protect the minori-
ties but also he showed how they had
been treated and how the Pakistan had
not lived up to its responsibilities and
it was only right not only that they
should protect the minorities but also
that this pernicious system of passpert
should be withdrawn.

We know Mr. Suhrawaddy’s arch-
communalism in the past days. But
whatever he was above all he was a
realist. On the 2Ist of November at
Dacca he openly and strongly criticis-
ed the Kashmir issu¢ and the passport
policy of his Government. He said:

“I request the Pakistan Govern-
ment to examine this serious
situation that has arisen as a result
of the passport and if they find
that it is not in the interests of
Pakistan they must abjure it”.

Besides. we find the movement among
individuals is growing. The Pakistarr
Youth League had declared 21st Nov-
ember as “PakistanHindustan Friend-
ship Day” and we find also that the
Pakistan Peace Congress has declared
that the rising tide of the democratic
movement should take upon itself the
task of ensuring the security of the
minorities. I will quote another news-
paper from Pakistan ‘“Nao-Belal”. It
writes under the headline “Defeat Im-
perialist Conspiracy” and says:

“I.et us stand by squarely against
any rommunal instigations. Let
us build up a huge movemen+ be-
hind the demand «f Pakistan-
Hindustan friendship so that the
diabolical conspiracy being hatched
hy the imperialist agents in both
the countries mav bh¢ defrated. so
that the reaction:ries of both coun-
tries may not use the religious
sentiments- of the minoriv'es of
the two countries to advance their
own ends and bring further dete-
rioration in the relations between
Pakistan and India.”

On the same day at Karachi 10.000
men and women gathered to demand
that Pakistan should come out of Com-
monwealth and for the revocatien of
all repressive laws. At Dacca. on the
Pak'stan day—2lst November—under
the auspices of the East Bengal Stu-
dents’ Union a big meeting was held@
and they demanded withdrawa! of the
passport system There are some
people in Pakistan who like some other
people here. do not like this friendship
between Pakistan and Ind'a. They
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laugb at it On 26th of November.
Janab Mahmud Ali. the convener of
tbe Democrabtc League reported how
the people of Pakistan sincerely hoped
for the withdrawal of the passport
eystem. In their opinion it has created
more harm than good. Therefore
since the volume of opinion both there
and here is growing against the pass-
port system. since the economies of the
two countries are being shattered by
this passport system. since we see that
people stand in nterminab’s cucues,
and are subjected to such harassmont
and hardship. since the people who ure
already poverty-stricken are again
asked to pay money and hope to face
a thousand difliculties. we shouid re-
move these difficulties. and we should
do away with the passport ::ystet: st
us try again so that we ran put 21 end
to the unbearabie st:ffering: of the
geople Therefore. I would say. let

8 try arain so that we do not need
to bring in this Bi‘'l. so that we womn'd
be able 0 help our peop'e.

Dr. N. B. Khare (Gwalior): [ had
not the stigtitest intention to opeu m:v
iips on this Bill. But. the speech of
the hon. Rehabilitation Minister

Same Hon. Members:
bbasha. piease.

Rashtra-

Pr. N. B. Khare: [t is my aweet will.
(Inderruptions.)

Mr. Deputy-Speaker: Order oricr.

De. N. B. Khare: . .. the speech of
the hon. Rehabilitation Minister has
provoked me to make a short speech,

He was in great pains to show to us
step by step how the Pakistan Gov-
erament compelled the Goverument of
India to agree to the passport system
in spite of the Nehru-Liaquat Pact,
He gave us every single detail of how
the Government approached the Gov-
emment of Pakistan, how they refus-
ed and 30 on and s0 forth. Every lit-
tle detail he 2ave us. At that time he
fooked pathetic.

L ] - L J | ]

But. I must say that this measure, as
the one passed previously about
evacuee property, and even the Nehru-
Lfaquat Pact. shows the utmost solici-
tude for the welfare of Pakistan, and
tn fact, they are against the mterests
of India. I am constralaed to say that
the Treasury Bencbes are occupied by

' the eneniea of India and lovers of Pak-
istan. 1 cannot refrain from
that remark. It may be rather
reted or smnebody may not like t.

eTxnunged as ordered by the Cbair,
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But, that is my ionermost feeling and
I cannot help expressing it. Every
time the Ministers become very sensi-
tive over this matter, because as 1 suid
in an interruption it is only a fuiity
conscience and nothing else. They
complaim that every ttme this matter
was discussed, they referred to nast
history. How can the sins of history
be forgotten® Sins pursue people from
generation to generatlon. It is impus-
sible to forget them. I know the rea-
sons for their solicitude for the w4l-
fare of Pakistan. Because, fortunately
or unfortunately. I was in a position
from where I could observe very mi-
vwtely the political activities of the
Congress, the Muslim League and the
British Govermnment. From there, I
know 2s a matter of personal Ynow-
ledge.—nobody can separate it from me
—what manoecuvres were made. and
what games were played From 1.1 it
appears tome that thic ConZr:c: had
developed clandestine relatians with
British imperialism and the off\pring is
Pakistan. It is natural. therefore, that
the Congress Government should show
enormous love for its oftspring, Pakis-
tan. 1 do not blame them, because it
is the rignt of every mother. every wo-
:nan. 1 am not surprised.

But. to me. it is just a tragedy of
history that suych measures are brought
before this House by a person who
bears the honoured name of our hal-
lowed hero. the great Shivaj)i Bhonsle.
For this I am very sorry and 1 feel
mortified that a person of such a name
should bring this Bill. After all, we
cannot help it. It is going to bhe pass-
ed. Bat. I may tell you. Sir, and tell
evervbhody that in politics and history,
nothing is final: there are no settled
facts. There was the great SBengal
rartition which was regarderd "' a set-
tled fact by the British. It was annul-
led. There is another partition also,
unwanted by anybodv. I may tell you.
Sir. that history will repeat itself. In
spite of all these wretched measures of
influx and deflux, I may tell you that
history will repeat itself and ¥ am sure,
ultimately, these two Bengals. which
are divided, are bound to come toge-
ther and there will be a united Bengal.
in spite of all that my friends opposite
mav do with their great love tpwards
Pakistan. I have nothing more to say.

Shrf Barmsan (North Benga—Re-
served—Sch. Castes): I have nothing to
say about the merits of the passport
aystem......

Mr. Depuaty-Sveaker: Why o hon.
Members start by saying that they
have nothing to say and then go on
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speaking? If they have amything to
say, they may contribute; otherwise
they need not.

Shri Barman: ] said, Sir, that | harl
nothing to say on th:: merits or Jdernerits
of the passport system, which has been
sufficiently discussed severai times on
the floor of this House. Of course, |
also join with the previous speakers in
their wish that the sooner this passport
system goes—it could only go with the
conseat of both the parties—the bet'er
it is for bcth Bengals, both for Hindus
and Musiims.

I stand hcere to encroach upon  fhe
time of the House to ask the hon. Min-
ister, specially the hon. Minister for
Minority aflairs whether he has for-
gotlen in the hurry. in the turmoil of
the introduction of this passport sys-
tem. the fste of the few thousands of
Indian nativnals who are entrapped to-
da¥ in Pakistan. I am just menticning
the circumstances. In the former State
of Couch-Bcehar, there were chitmahal
launds which were entirely in the dis-
trict of Rungpur which is now in East-
crn Pakistan. Similarly. Rangpur dis-
trict had some chitnahals which were
v ihin the former Cosich-Behar Stene.
After the introduction of the passport
system. both the Indian nationals in
Rang:pur. that is Eastern Pakistan and
Pakistan nationals inside India in the
district of Cooch-Behar are now suffer-
ing miserably. They cannot get out
hecause it is a small piece of land and
all round there is foreign territory.
Without passport they cannot get out.
It is not possitrie for them to apply for
passport hecause there is no photo-
grapher there Nor can they come to
the main district and applv to the dis-
trict magistrate. Before the introduc-
tion of the passport system. T was ap-
proached by those people and here I
tabled a question. T think it will come
towards the end of December. In the
meantime. T had written a letter to the
district magistrate of Cooch-Behar
whether he knew anything ahout the
condition of these veople. They can-
not go out for marketing; they cannot
sell their agricultural produce. They
are surrounded by Pakistan. If any
kind of offence is committed there,
there is no police help. Consider the
fate of these people. The reply of the

" district magistrate is:

“The difficulties of the peoDle re-
siding in chitmahals have already
been brought to the notice of the
State Government and Govemment
orders are being awaited.”

T uinderstand from the nawspaper of
my district—I am reading from Uttare
Banga :
“Nothing hds been done as yet
and the people there are suﬂerinﬁ
to the extreme.”

Similar must be the case of Pakis-
tanis who are entrapped in the district
of Cooch-Behar. 1 do not know whe-
ther by this time the Government of
India have sent any instructions to the
State Government. I have tabled a
question. And : w.uld like to know
on behalf of the unfortunate people as
to what is their position, and whether
Government is going to do anythxng
to relieve their conditions. That is all.

Dr. S. P. Mookerjee (Calcutta South-
Eust): The previous speakers have al-
ready spoken about the difficulties
which have been created out of the
introduction of the passport system
My hon friend Mrs. Chakravartty urg-
ed upon the Government of India to
take all possible steps to have the
passport system abandoned. But it is
well known that our Government did
not want the introduction of the pass-
port systerr, and if there is any pos-
sibility of the Government of Pakis-
tan reconsidering the matter. 1 am
sure. there will be no hesitation on the
part of the Government of India......

Shri A. P. Jain:

Dr. S. P. Mookerjee: ... to respond
1o such a decision and have the pass-
port system completely withdrawn,

That is correct,

But hecre. the matter goes a little
deeper than that. My complaint
against the Government is that in all
these importan{ matters. somehow we
have allowed the initiative to pass
from out of our hands Prkistan
~reates a situation anc we are help-
less to check it. And then we come
forward and suggest some pal'iatives
which do not go to remedy the situa-
tiom at all.

Now, here some of us., had suggested
the imposition of economic sanctions.
Well, obviously, the Prime Minister
was very sarcastic about it and said
that it would not produce any results,
ut  actually. ecrnomic  san~tions—
tindeclared rconomic  sanctions—have
already becn resorted to by Pakistan.
and all sorts of discriminatory action
is being taken by East Pakistan. and
we are completely helpless in the
matter. I will give you one or two
illustrations just rows

One matter which nas been brought
to my notice is with regard to the pre-
carious position with which the people
in Assam—in some parts of Assam—
and in Tripura are faced for want of
supply of rice. Many of these people
used to get their rice from within the
Pakistan zone. Now. Pakistan is not
allowing such rice to come to our %er-
ritory. Similarly, there were quite-2
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good number of Musiims who used to
get rice from within the lands situat-
ed in the indian border. And the re-
port wilich came to me yesterday from
t'itlcutta was that our Government, ex-
craistig its usual generusity. has per-
taied ten lakh snaunds ol Py Lo
be taken away from within the Indian
territory to  Pakistan on the ground
ha: surh paady was be.ag gloenwa by
Paki:tani citizens who had land with-
in t.¢ !udian border. Now, our peo-
ple are :tarving. They cannot get
thear supply, and we want to be so just
and generous that we are allowing rice
to be taken out of our territory to
Pakistan. If we realiy wanted to be
very fair, we m:ght have even offered
to sel: this nice. and not allow * tC Guan-
tity to go out of our coiitrol because
actually the people who are directly
and inmrediately suffering are our own
men. This is one glaring example of
misplaced generosity of the healing
touch in which our Government have
become proficient which really is creat-
ing a disastrous position so far as these
sufferers are concerned.

So far as this passport system s
comicerned. as I have said previously.
th:is has been done deliberately with
certain motives by the Pakistan Gov-
errmment.  Undoubtediy. a large num-
ber of Muslims also are suffering, and
my hon. friend Mrs. Kripalani has read
out a !etter which has heen written by
a Pakistani Muslim who is now in Cal-
cutta and who is finding it difficult to
get the passport for going back to East
Bengal. But there is ample evidence
tefore us to show that a discriminatory
policy is being pursued by Pakistan in
granting visa and repatriation certifi-
cates. The qQuestion which is now in-
variahly put to these people who are in
West Bengal or in Assam and who
ve,uld V'ke to go to East Bengal. is
this: “What evidence is there to show
that you are a bona fide Pakistani citi-
zen and vou want to go kack to East
Beneal for hona fide purposes?’ Many
of them have bheen asked to produce
rertificates and documents counter-
signed hy Pakistani officers. Natural-
tv. it is immwoss<ible for them to do so
because thev are now in India. From
manv of them money has been de-
manded. and all sorts of pressure are
being directly and indirectly, day in
and dav out, put upon them. Omly in
yesterday's Jugantar, a leading Ben-
gali dally newspaper published from
Calcutta. you will see photographs
have bheen printed.—the enormous
erawds which have now eathered in
front of the offfce of the Deputy High
Commiesioner of Pakistan in Calcutta,
and the wav ™ which peovle are being
mbjected to all sorts of harassment and

humiliation. It is stated in that arti-

cle which is written by an eye-witness
that:

*]t takes nearly about 72 hours
0 reach  the counter which is
avout 100 yards away from the
mun gate and in which there is a
yueue ot about 150 men or wo-
men.”

72 hours to reach the counter. and
then ouly the application received.
After the apptlication is received, the
applicant is asked to come a fortnight
tater. And when he comes there a
fortn‘ght later. he is again asked to
comre a few days later. And there, ex-
amples have been given, names have
been cited. how people who had sub-
mitted their origmal application on
16th. 18th and 20th October last have
not yet got their visas. Mind you, Sir,
thev got the passport from our Govern-
ment's office within 24 hours, but
then. they have to get the visa and the
repatriation certificates, and all these
harassments are being forced upon
these individuals. Some of the Qques-
tions which have heen put to some peo-
ple who knew sore officers in the office
of the Deputy High Commissioner have
also been published in newspapers.
They are being openly told that they
are people who are not trusted by Pak-
istan and they are not wanted to go
back. (An Hon. Member: Undesir-
ables?)

I received yesterday a letter from
one Shri Kumud Nath Sarkar which is
copy of a letter which has been sent
to the Prime Minister with another
copy which has been sent to mv friend
\fr. Biswas. Thic gentlaman w». for
30 vears a member of the Congress,
and he decided to stay in East Bengal
after partition. file was apoonted a
me-mber—he belonged ta the 1iatrict
of Pabna—of the District Minority
Board. His sppointment was gazetted
by the East Pakistan Government it
self. He was given about three
months’ time to serve as such a meme-
ber. During this period he acted in-
dependently. He brought to the notice
of the authoritles in Past ¥Pakistan
cases of violution of the Delhi Pact,
and how the minority was being oP-
pressed. The result. was that in 1948
he was arrested suddenly. He came to
Ctaleutta in connection with his daugh-
ter’s marriage. He went back after a
few weeks. and the day after his arri-
val. he was served with an order and
arrested tn Pahna.—a member of the
Pistrict Minority Roard arrested wn-
der the Eaut Bengal Public Safety Or-
dinance. He was dragged from his
house to the Police Station. The next
day he was transferred to the Rajshail
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Central Jail with handcuff and rope
«©on, though he was an old man of 64
.years. Six repeated orders of deten-
tion were served on him. He was kept
in detention for 32 months—2i sronths
in the Rajshahi Central Jail and eleven
months in Pabna District Jail—without
any trial or legal order as such. There
were two applications of habeas cor-
pus before the East Bengal High Court,
and twice he was ordered to be releas-
ed by the Dacca High Court, and as
soon as he was released, he was put
utider arrest again and taken back to
the jail. Later on, a few months ago,
after he had signed a bond, he was re-
leased.

He came back to Calcutta in Octo-
ber last. He has written to me.........

An Hon. Member: What was the
<harge against him?

Dr. S. P. Mookerjee: An u:desira-
ble person' He was arrested under the
Public Safety Ordinance.

Shri Gadgil (Poona Central): Was
it not the reason that he was a
Hindu?

Dr. S. P. Mookerjee: The main
charge was that he was a Hindu ob-
viously. but of course that could not
be written.

Now he is attempting to go b:ck to
Pabna for the purpose of sclling scme
of his properties. Some of his proper-
ties have been sold already, for so call-
ed inability to pay revenues. tut he
has still a house left in Pabna. and he
wants to make some settlement in re-
spect thereof. and for the last three
months he has been trving tno got a
visa to go back. Some of the niembers
of his family are there. He has written
to me a letter enclosing the copy of
the letters which he has written to the
Prime Minister and the Minister of -
Minority Affairs. asking whether there
is any possibility of any relief comlng
from any quarter. This is not . 150-
lated example. We have a large nun.-
ber of such cases. I have got at the
moment three telegrams which I got

yesterday. The wordings in the tele-
grams are as follows:
"Our sufferings for acqulring

passnort visa repatriation papers
intolerable solicit relief snyhow”

This telegram is signed by 32 per-
sons.  Another telegram ronds:

“Thirty-ninth day attended
Pakistan office for passport visa
fruitlessly our aftairs in Pakistan
ruined pray do something”

The third telegram reads:

“Getting Pak-Bharat travel pa-
pers allmost_ Impossible pray move

last day foi:ie.n.h un. ary (hree
munins to save us Wod A Seer.”

As You know, Sir, 13th January;
1903 u:as been lixed as the uead line—
I'have not got the cuttiugs here, but
only last nighi | got a tei:phoaic n:es-
sage f{rom Calcutta that Paiistani
newspapers are publisning and cir-
cuiating this as widely as ,ossible that
if by 1i3th January, the inhabitants
who are living there are wot in a fusi-
tion to fulfil the terms of the new re-
guiations, then their properties will
be confiscated or Lhat they will be put
under arresi. It is true that the Gov-
ernment is not doing it.

Pandi¢ Thakur Das Bhargava;, What
are the new regulations’?

Dr. S. P. Mookerjee: The ncw re-
gulations are that they must make their
declarations before the authorities
concerned whether they are Pakisiani
or Indian citizens. Threats 2:e being
held out that unless they fulfil :icie
conditions, their properties will be
confiscated or they may be put under
arrest. This is not done by Govern-
ment as such but this is the sort of
atmosphere, the paniz which s
sought to be created there by
the authorities of East Bengal so
as to bharasg the minorities and
push them out. But what is it
that we are doing? The point which 1
mentioned at the very beginning was
this. How is the Government here
golng to i1eact to it? I can understend
my uon. friend's point of view 1that
‘I1f the East Pakistan Government does
not withdraw the passport s)stem,
what can the Government of Irdia
do? I quite understand it. because it
must be a bilateral act. and it cannot
be done bv the Government of India
as such. But the Government of India
can put pressure in various ways.
The Government of India by its deal-
ings with Pakistan Government can
make it realise that this procedure
which Pakistan is following will not
be tolerated by Governm...t in India
and may in various ways reasct on
Pakistan.

How is it that we are 3etting such
treatment from Pakistan? I would
like to give you a few instances. From
East Bengal to West Bengal."there are
dues to the tune of about Rs. 25 cro-
res, befng loans taken by Central Co-
operative Banks, wnen the two Ben-
gals were one province, sand under
the Indo-Pak Pact, this amount of Rs.
25 crores—and mind you, it represents
the money mostly of pcor people or
of people belonging to middle class
families— is to be repaid to the West
Bengal Government But it appeared
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in the Calcutta papers ‘:ecently that
the East Bzngal Government tias in-
foritned the West Bengal Government
that it is not going to make the pay-
meat. aud that if it is desired, the mat-
ter can be settled between the
two Central Governments at Karachi
and New Delhi. Day before yes-

Mr. Tyagi in the Council
of ¢ States announced that 3i-
though 15th August was the date from
which repayment of the ioan taken by
Pakistan {rom lnaiie was to i.ave star-
ted. tour muiaiths have passed and yet
no payment has been made. aud that
the Government is awaiting for the
next conterence to be held between
the two Finance Ministers of Pusistan
and Iudia. We have hedard of the de-
plorable conditivia of cur uwn beople
i indian poosc.s watlan Pakistan.

So far as the Khasi and Jayanthia
bills in Assam arc con.erncd. Edast
Bengal has stopped the expourt of or-
anges. potatoes. spices «:ic. which were
previously exported to sylhet in large
quantities. Day befere yester {3y thore
was a telegram from \sszam indclicat-
ing that about 7000 boats in cne area
in the subdivision of Karimg:nj alonc
are sitting idie. thereby jutting prac-
tically 14060 persons out f work. Does
it mean that East Bengal is not taking
anything from us?  Par from it It is
making its choice. It wants a sufficient
quantity ol limestone to be sent to
East Bengal. and it is being sent from
Assam for their vement factory.
Pakistan has stopp«d the export of
betel leaves but we are taking their
betelnuts. My charge against Govern-
ment is that there is no atiempt what-
soever at putting some pressure on
Pakistan. If Pakistan wants limestone
to get its cement factory going on in
East Bengal. well, vbviously the Gov-
ermmment of India can say:. ‘Well. look
here. this will not do. You crannot take
whatever You ne:d. when 3jou refuse
to take things that we could supply to
you and which we have bwen supply-
iag to you for the last so many years.’
The Chief Minister and the Gowvernor
of Assam visited these asreas about a
week or ten days ago. and I was read-
ing from an Assam paper an extract
from the sneerh~s which they deliver-
ed, full of soft words, full of sympathy,
and full of assurances. What «re the
agsurances given? “We have big plans
for making roads. so that these areas
will not be dependent on supplles to
and from Pakistan.” Then the Chief
Minister of Assam said in an eXpan-
sfve mood: “Why worry about a few
Jdkhs in East Bengal? We have 36
ctores of people in the whole of India.
Your oranges will run from cne part
of Indla to another. Why are you
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worrying about East Bengal people?”
He held out before them fanciful pro-
jects of cottage industries, that jam
will be manufactured, jelly will be
manufactured, and that marraaiade
will be manufactured, that ill sosts
of help for cottage industries will come
etc.  Poor people, unfortunate iilite-
rate spokesinen humoly ask, “What
about our immediale present?  If we
can manage to live for the next one or
two years, then we will see abcut (taia
jarn. jelly and marmatade. What about
the nex. \weive months? Wbat are
MOU guing o «u to save us from ime
mediaie desiruction?' Of course, to
that, there is no reply.

I have given you au instance alrearly
‘».ith 1egard to supply of paddy, As
vuu know. timber comes from that
area. And about 5000 pieces were dealt
with last year—] am taking this
from publish.ed cer.orts wrere some
indications h:ave been  givea  as
to how East Bengat is viually
carrying on a policy of eronumic
santivn  only  suited to i's own
needs. the discriminatosy pulicy of
cconomic sanction which has aiready
been pursued by the East Bengal Gov-
ernment T'his yvear. the number remov-
ed o East Bengal durlng ine last few
months, is «vien iess than 60. The wor-
mal price for oranges last year was
Rs. {iftv. but now it has dropped to
Rs. nine.

So far as the number of persons who
have been given passport by our Indian
oTire is concerned. in Karimganj alone,
334 persons have been given passports.
But not one single visa '11.s been given
by East Bergal authorities sitling in
Assam. In Agartala. 355 passports
have been given by our authcrities,
and only one visa nas bven given up
till now by the East Bengal authorities.
The qucstion that I ‘vould like to put
to Government is this: Are you really
so helpless? Are you so imbecile and
so powerless as to do nothing in such
a matter? We are receiving kicks from
¢very side. and yet we re guing on
giving them all supplies tiiat they may
want. Obviously at some stage, the
Government must move. My friend
Mrs. Chakravartty referred to the
movement going on in East Bengal
against the passport system. That is all
right. we do not dislike it, we shall
give support to such movements, by all
means. let this be continued. But my
friend will be living in a paradise of
her own if she thinks that there is en-
ough scope for carrying on agitation
within East Bengal 8o as to be able
to alter the deliberate policy which is
now being pursued by the East
Pakistan Government. We are not
against peace. She referred, 1 believe
to the Communist party, when she sald
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that there were reactionaries in West
Bengal, and alsv in East dengal. but
that it is not a question c¢f reactiona-

ries alone, It is a question of the men--

taiity ot the powers that be. She re-
ferred tw Janab Suhrawardy a friend
of mine. [ know how Janab Suhra-
wardy saved himself nearabout 15th
August. 1947 by wearing a torn lungi
and a torn genji. 1 cannot forget that
sight when [ saw nim in that state
witn Gandhiji in Calcutta in August,
1947. Of course he then showed that
he ha&l changed his mind. that he be-
lieved partution was wrong. and so he
wanted  to devote his whole time to
peaceful work Later, he :ian away to
Pakistan. and 1 wish him good luck.
But it is not a question «f what Jinab
Suhrawarrly can do. What we are dis-
cussing in this Parliament is this.
What ¢an our Government. ao” We can-
not pass any resolution. or make oy
suggestion campeiling the Vst Paicstan
Covernment z: such  to tuke any ac-

Seedd.

I do believe, that if the Pakistan
Covernmient is detvimined to fohow a
policy of economic sarnctions of a dis-
criminatory characier which hits us
extremelv.  then we can also  devise
means to count€ract this: there are a
numbor of important comimndities with-
out whi-h the East Beng:¢ GCovernment
cinnet carry on for more thar: a few
voceks, Our Government shou!d take
up this attitude: 'Very well. if you rro
ceed in this way. then we also <an go
along and impose bans and make it
impossihle for certain things to go to
East Bengal or pass through India
which are of an essential character.’
But that requires couraje. that re-
quires certain strength of mind. that
requires certain determination to do
the right thing. I know that there is
no solution with regard to this pro-

blem unless and until {ast Bengal
comes into the Indian Union. There
is realty no other solution. We shali

be tinkering with the problem until
and unless conditions are crcat.ed—I
hope with the willing cooperation of
the mass of the people—whereby
either these two provinces become one
or East Bengal remains a separate unit
hut becomes part and parcel of the
Indian Union or has some treaty with
the Indian Union.

Dr. N. B. Khare: Just like Kashmir.

Dr. S. P. Mookerjee: T will not auote
Kashmir. We can have a better arrange-
ment. But so far as the ujtimate solu-
%mn is concerned, that is the ¢nly solu-

on

I would only remind the Government
that the present policy of drift which
they are pursuing Is disastrous. We do
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not find Government moving in the
matter at all. All these cunplaints
which are coming to us :nust obvious-
ly have come to the Ministers in the
various departments tn Delhi. I know
the Ministries in Calcutta arc flovded
with such protests. We have to put
our heads together and find out some
way out of the present irv.sse.

which public feelings have been rous-
ed, 1 do not know which way exactiy
this muovement will go. We huve wit-
nessed during the last iew wveeks an
India-wide agitation. There were pro-
tests made LY the Congress that such
an agitation might take i commwunal
turn. As the House knows tkis ‘East
Bengal Day’ which was observed
throughout the country passed of ex-
tremely smoothly. There was no com-
munal disturbance, in fact, and the
speeches which were delivered from
overy platform throughout the length
and breadth of the country made no
communal references at all. It is a first-
class political problem. It is a situation
which is being created out of the de-
liberate obstinacy of a ¢ overnment
which today our own Govern:nent due
to weakness and timidity has helped
iu keep in its own position o7 strength
and stability. Therefore. it is essential
that before it is too late our (iuvern-
ment must suggest in what way it will
procecd to avoid a catastrophe.

1 like the amendment which my
friend, Lala Achint Ram has proposed.
It is a practical proposition. Let us
at Jeast make this declaration that
members of the minority <¢ommunity
who wish to come out to India frem
East Bengal either to West Bengal or
to Assam will not be harassed for
want of the necessary legal dncuments
which we may otherwise require such
migrants to produce according to the
normal law of the land. I am hoping
that the spirit of the amendment will
be accepted by Government, because
I know that many of the people who
are in East Bengal have failed to pro--
duce the necessary documents. Some
members of their families are here in
West Bengal or in Assam; others are
in East Bengal. And persons have writ-
ten to us most pathetically. Some mem-
bers of their families have fallen seri--
ously ill: they are being detained in
East Bengal and for the last six weeks
their people are being prevented from
gn}ng from West Bengal to East Ben-
ga

Now the remedy which can be found’
out must obviously be found out by
the Government. I do not want that &
situation should arise when the peo-
ple will take the law into their own
hands. That should be the last thing*

jeoe:

And.
if we fail to do so. from the way in.
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that peop'e should do. But if our Gov-
ernmenit gots on in the oresent man-
ner. 1 de net know how matters will
develod.  And then it will recoil not
anly on the head of the i*ekistan Gov-
crament but it will recoil very heavi-
1y on the head of our own Gowernment
wineh we are all anxious to &@void.

M9 @ AN T AZRT,
A7 AFT gA M E FF i zm 1 gy
w1737 (Refugee problem) #ar 7
WE I AITF FAE A AT AR
w37 Wt 3 fa3 ® w9 qTE
#ez ( Szho laled Caste) #37 2
I e AT Af fear w@Ar g
WA Ao I & g A7
A Z A W1 F1 AT ATIR 77T
& vanr 3z 7} AR g3 A
I3 TN F IR 7 T2 | A7 FE,
g AW § A w3 oA #,
AT AF AT IT K TOT FHNAT A 7,
IREY AT ST N AL R
T A7 ZTIH & AN F FTFS A
I FTFH 1 IT AT F {FS FTAT
Ceolil + BF S

[ BERI PATASKAR ¥n t/6 Chadr)

o RiANT ¥ ;. SfFT 57 R/
Zza @ A e

1o o gA>  TWAIN : ZTSH AV
T e & TiET amm &
L SCICi R et i Sl

qaafe ®A1 N Q. N> Ax: F1IT
A fas At 73 afag

st @Yo g TN : 74f FATS
qd W 7 Fha #H% %0, vo
& afl qz{ wE F Swm F

I7T SN T TERT WA &
feg 1 widz Few ( Pormit
svstem) a7 mmaiE fyrza (Pass-
port  system) =aar aug ag
AT ATAT &1 A &t ariERTw
M fagaara & aual F osEEy
MarsA I FfFTWIA SR L
T A3 = 1 g qfFrw 17752
gy AT g fe ag M g3 AT gAY
T Adt 3 By g A1 gart deTe
®EZ F A1 F FE0 FFIA T QI
amng 3y fATIaETEd 3TN
TZT I TRINCGIZ A7 ag T A
TIEZT WA K FFAT AF A5 77 987
i & sfEr 37r v A FA A
g 1 JTAY 3T A g N Sw S foar
A ITMAFTUI AT FTA
AT FAATITS G | g TTIR
F 33 ¥ F71 vfew W fr a7
TTETT F TTH § IT R T FL)
affram t T gz €T AR E Tw
Argwd qAt Iy T A F Arw
3T agT FITFUME A IIPA
& 18 TEATT ¥ S FEO
f& I i %r 277 F g1 I N
srfr w74 9 feq 31 %1 moa gy
FaARF W IO 7T (G 3, o LarAr
AR AFRIAT A A FE AR A7 FGP
f& g7 #t " 90 AT A14T wiat
7 gl gH1 2A ) A EwFFA wam
W wd AT A FF IT AW W
Ara B AN AFNE 1 AT,
SAzqr, @3 fe@rge F gw
S F I A )V qA < E fw
TR ST &Y A wT WY AEF Fad
M dxr wEW A @ F FroIas
FITEN QAT FAT 937 1 K A

1398
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AT % I7 &1 qmemra g7 7AAH
¥ foqy amr & | @AY FF A7 3,
T 93 o A 3 e qmae F B
Y FfmAT @ T % 9™
MFT qT A FWN wEART KA
T A% AT AT F § IF AT ATH AGY
AT ITEAT | FfFA 0 IF W FFAT IMEAT
gfy ff Famz T M AT I
¥ AMEITER g TgT AT 3
T "TI, AT EWRT mME ¥, AT
STTY~T FEZ GEIA A ATE A 3@f
fafarzr 7@ @@ g, 37 F¥ g7 T
TRl fFag mArferam s
a1z IR A e = fafarzy &
T A T 78, M e mfeery
7 T 0, T qEt § & TEH
a7y | 7y o femf & or=gee w2
F = 3 gwre sRfac ars St &
97 937 T1a 8, FeA E fr i (prace)
It ofgg, dmw AV @ W TARA F,
#fFa o fay Y o & 37 F7 g
g Framafees T A% & WTET
HFE AR N &N 9977 ¥ fmg
s A I A wfed

4 r.oMm.

andy s Yoy wwad] 7 vy 6 e
a= F &% s feaw ofemm F
, 3% g frar 1ag A0 FOg H/Y
A9 (support) FTATE T SO
(oppose) 7T & | @ 3T T aTfFer)
IF & &1 M FTF | T g
femar § =& qroTT TIfed | ag oA
v & 5o g &% frar
N R i g arwg g f®
w13 a5 (w94 & famre TN, @
T ag wEdY &A@ g A I &
™ FEfeE( equality ) TRy &
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7 fa=A 78 | F z137 8 97 fafee
qzA 7 F7A 9 g fa A awar
Fz iy & A @y AT ¥
o a7 Fofo wF e oqm A
SR 7 QT FETT § TR AT AR,
Wi fa 37 F mr qar A & e
A AT e a2 AP F mIwe (fund)
%, Fafzay 3IT FT Lripats W?ﬁ%
A7 A ATE ITF1 87 IF KT JZTAT
fo Y £, fe= g@ =t & m gar
T8 £ ofr 57 fu g 2T Iz AT
FIFA TS D E | wiza A
T A 4% & o a1 & amre ¥ e
ATAT ATRY Z 37 A TF A7 7T gfaar
d) I | FH FY AT FT AT T
IR R R
A AT | qG aET o Ay A F
T A & s (T T FaIw
Ft, FfFx ¥ S was Et nar A
W Fo 1 fF Trrvr Aw ga w1 fafordy
FRaama S i AizAaArgn g
AT @R FT AT F | ZATT WA a4z
frgm #1907 a7 & 9 W X
EAELR K| Fg;grrs;mmarr azifeq=
3 am T Fgfael w1 afom §
ZRT? A1 qrga A1 3 a8 OF Ar<faTS
Faft (. martial commun-
ity ) ¥ 3 a® smfa faae
FIawE | FJagsM fam @ §
A F I aga fawerd g4 7 g
i KR IR AT AR TR @TEN
§ a s & ggy = Faar g
HTT A 7NN KT SATST § FYIRT AT F L |
WML AT7 3T FY AT AFT FA a@v
Tg I AT F forg qgT =@ AR
T A gat IS F frsgee T
FE a3 E AN
&1 g Fot e Rerdrs & gow

JTAs
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¥ ogg R T @ DA W
FAFT Ay g A g Frag-
FT & o0 w3d 3z 7 T wWar
w2 fen i e W A=A g
AR g Ak g & 1 7 AT T @
¥g R gt Y Afew avz § T
7 fgdfem § e @R ™ W) A
fEfufRsm fraan  fr g T
T fax oA fa @ a3 Aw
frgsfig w1 mam= g A g 2
W aret # wgn g gy maAae
WA oA 2 ) JT ¢ A9 FTAT
W ITE 7Y famw E, 97 I@ e
AEJT ST AL €A A IWA AR
Ay ey 31 A oy wATS A9 2w A
#) TE AT AT AT wr AT EE
Mg iNtsma iy
T A AFNEfF At aweea
AT B FF7 A W T4 FroO fF 37 WY
AT ¥z = Zen g fom M A &
927 T E IT &7 NE FIAT A F
o= F E | FETT M AT AW R
I & 77 aAT TfET ) AW S A
UF A AT FTH X7 FN1 AT AR
X TEm

MW

oA § A zEve e A
IR TR R I ZAH AL
#1373 R W2 FTAT N | FuT HOT
T AT & IFEA AT W F A
foA g2z TET FW N T A
fr= arE AT AR | TN AR/ A
wfea fr ¥z & &Y 1o a7 am & o)
FT7 IFE &\ W W T4 52 FF AT
Y § A 37 N T A T el
0 fr g% A 94y T Fz w arsor
T e ¥

¥qey qRITy A A WK qwy o &
I & fo wrqae 2 g A amem
T zife sTqEm A A fkd @ e
fafres a3 ®1 saw & wg

Shri Tek Chand (Ambala-Simla):
That the passport system is pernicious
in the exireme admits of no doubt. It
requires no debate. It has been rea-
lised by our Government as much as
by the people of this country that It

is full of difficulties and it has created
a considerable number of compkca-
tions. But. is this the matter in jasue,
is this the subject-matter of the debate
this afternoon? My contention before
you is that if there was an appropriate
occasion when we could air our views,
when we could let loose our bottled-up
feelings as to the conduct meted out
to us by Pakistan. perhaps that would
be theé proper occasion when we can
give vent to our feelings and senti-
ments and. in all probability, when the
opportunity arises, a large number of
hon. Members will be more or less of
one voice. But. so far as the amend-
ment before the House is concerned,
to my mnd. it is just a logical issue
of what has to follow. The acceptance
or rejection of this amendment does
not mean that our Government is
wedded to the passport system for all
time to rome or even for a single day
if the Pakistan Government were to
relent and realise their errors. The
passport system is a painful necessity—
{ do not say it is a retaliatory mea-
sure—but such a system is absolutely
necessary when one Government +'n the
exercise of the powers that it. no
doubt. possesses. but with a view to
rommit hardships on others. imposes
such a system. Not as a retaliatory
measure, as I said. but as a defensive
measure the introduction of the pass-
port system in this country as well,
becomes imperative. That ¢t involves
rigours admits of no doubt: but those
hardships may be ameliorated. And.
my suggestion to the Government is
that the hardships that are to be vis-
ualised may. for the sake of conveni-
ence. he put into two categories.
Firstly there are. hardships on thnse
members of the minority community in
Pakistan who are desirous of entering
this country of ours finally and for all
time to come but are driven back by
the lawless laws. and by the unkind-
ness of those people. So far as those
people are concerned who wish to
migrate to this country. they should
have free access. without any hind-
rance. w'th-nit anv dificulty. and with-
out any legalistic formalities. They
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should not have any difficulty on the
ground that Pakistan has not given
them any passport and therefore our
-doors are bangfed againut them. We
may be over-crowded. we may be el-
bowed out. but that does not mean
that we should not receive them with
-ooen arms. If we have not got suffi-
cient food to give. we will prefer to go
-on half rations. We are not Roing to
raise th's legalistic wall in the way of
their entering this country if they so
wish to. Therefore. 1 utilise this oc-
«casion to press uoon the Government
that in the way of those entrants into
our country there should be no bar or
hindrance.

In the second category are those
Hindus. members of the minority com-
‘munity who are in that countrv «r who
from our countrv wish to enter Pakis-
tan. No doubt. anv Government {n
‘the exercise of its sovereign rights can
create laws and imoose difficulties’ and
there is nothing to stop them. But we
have to remember the definition of
citizenship as laid down in our Cotsti-
tution. I have no doubt whatsoever
that if you were logically to- accept the
deflnition of citizenshio as laid down
in our Constitution. the vast majcrity
of the members of the minoritv ¢um-
munity in East Pakistan are entitied
‘to the citizenship of our countrv. and
if 1 mav say so. and to our national
status if thev wish to acquire it
“Therefore anv difficulties visitecd avon
them are difficulties visited upon nur
<vitizens, and as Dr. S. P. Mookerjee
said, there mav be occasion or oc-
casions to imoose economic sanctions.
But one thing has to be realised by
our Government. and I have no coubt
‘that the Government is cognisant of
‘the feeling of nationa! ire that is
seething all over the countrv as a re-
'sult nf the treatment which i< hemg
meted nut hv the Pakistan Goverr-
‘ment to our nationals. The cuo of
‘our oatience is almost fulk and if
some active measure is not taken in
hand quicklv. the cuo of our patience
will snon overflow. Therefore. it is
%igh time to bring diplomatic oressure
We need not necessarilv adopt a
phrilistic or pugnacious attitude. We
need not show the mailed fist, but at
the same time. the fact. that we pos-
sess a mai'ed flst should not admit
«of anv donbt. If and when the or~
rasion arigses. that mailed fist showld
he available for the defence of owr
ritizens and for the protection of
their rights.

So. this occasion may be utilised by
our Govermment for assessing and
Rauking the feelin€s and the anprehen-
sions in our minds. They should re-

niember that our countrymen voice
v 'th nne ‘epl’ne the resentment that
we as a naton fecl against the conduct
and attitude of the Pakistan Govern-
ment. So long as the passport restric-
tiong are imposed bv the other sse.
we shall have to arioot similar meastires,
but we should reiax them as far s
we can in order to see that no hard-
ship is caused to the people who want
to come to our country, and they gre
people who have the right to come to
our country. Thercfore. I may be ex-
cused for deviatine a little from the
subject matter of ‘ue amendment, but
taking the cue from the other N\em-
bers who have spoken about their
feelings on this subfect. although
they are not strictlv germane t» the
issue. I am also utilising this oppor-
tunity to suggest to Govermnment that
ithev should take note of the feelings
in our country and see that whlle this
amendment is necessary and ought to
be passed. the day it becomes feasible
they should tighten the thumb screwsy
and there are olentv of thumb screws.
They should twist the tail of Pakistan
and make their Government. realise
that we ran. if necessary. retaliate.
So. far. if we have erred. we have
erred or the side of generosity. If we
have committed mistakes. we have
committed mistakes on the side of
justlee. But if the Pakistan Govern-
ment adoots this tyoe of course. and
persists n it. then the time will not
be far off when we would be driven
to the ovosition ~f retaliation and re-
turnine the compliment with our
mailed fist.

T owartm fee (rardenm
qfv=w) : FAwfaadizg, ag on7 fawg
&, fore a7 g2 I3 fer 7Y gy smamy
™ fagg T wfas N FoA 7 2,
FHADIANTF 4 I3 AR
4 $% S A1 ¥ TAF 97Eg § A
st 3, faqg w1 g, Tk aa ¥
F9 W favg & z=w=y ¥ faww
g v @ arg va g e oow
N TEIRN AW F foq mua § A
AR WA FIT D aram
Waae,fz 2w F eIk qw
TV AN N WA qeW FIAT 3
ax # aft I 5 ot ame
71 afvet a1 firer #7979 @O0
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TF XT79a9 I g7 | 79 A FIQ
¥3--¢2 F{T ATAATHT TF WA JIAT
€ I 47| WA AT L, qarTA,
T ¥ g 1 TRRgr afyema w71
27 A¥ frma 3. 3g7 7 = AT o,
¥ 06, IET T AT MG ) o9 7oA A qd)
T &) 30T A Ay F 00 ATw
fez 21 =iy wemn. R 2 S
TZ I I3 ,3I7 R0 ®T AN
TR & e v Zmm e gw A
%8 fodi sz 8, gory W amw
F W AT AT AT FTF, oA
FIvgd =fmad o fed o
§ AT [ A e ® far o,
AT AT A 0T o T w7
TE AN fF owA co A ow wAR
fez 79t ExC AN A
TR AT AT NI o § 7 7
=M § Ifzem w7 F fra€z
a:m%mz_‘nnmfuwwizwﬁa%j
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Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): My hon. friend
Mr. Rajabhoj ventilated some grie-
vances of the Scheduled Castes before
this House. His speech gave an oc-
casion to this House for light enter-
tainment. In the midst of the dull
and drab proceedings of this House
his speech provided this House with
an opportunity to laugh. But as a
member of the Scheduled Castes my-
self. coming from Bengal. I stana by,
and ! think my other friends of the
Scheduled Castes should also stand
by every word that he spoke. Al-
though it was taken by this louse
in a jovial manner. what he said is
the true word that every Member be-
longing to the scheduled <castes i
this House wants to speak before
you. Sir. and this august House.

They say that history repeats itself.:
Eastern Bengal. now Eastern Pakis-
tan. was not always a Muslim-majori-
ty province. The largest number
among its population were the Sche-
duled Caste people. It i: the Sche-
duled Caste people who made that
province a Hindu-majority province.
And when these Scheduled Castes. for
some reason or the other better
known to this House, embraced Isiam
the province became a Muslim-ma-
jority one. I do not want to place
before you and this House the reasons
why large numbers of Scheduled
Caste people in Eastern Bengal em-
braced another religion. Perhaps it
will suffice to say that just before
partition the treatment accorded ‘o
these unfortunate people was worse
than that given to the Muslims. The
treatment that a Muslim could get
from our big brothers (I mean the
caste Hindus), the Scheduled Caste
people could not expect even now in
that part of the country. We, the
Scheduled Caste people are suffering
much worse than perhaps the other
classes of the Hindus. We are suffer-
ing in the same manner and we
cannot but think that perhaps it is
the atonement of the sin committed
by our society in the past.

I do not want to dwell upon this
particular point because it is the
bleeding wound in the heart of every
Scheduled Caste Member—not only
Member but every Scheduled
Caste person who has been euu
cated and who has gathered some
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amount of education, learning and
reasoning. I had no intention to in-
tervene in this debate, but 1 thought
it my duty to utter a few words to
voice forth the grievances of tbe
hundreds of millions of my Schedul-
ed Caste brethren who are still living
in Eastern Pakistan. They are illi
terate people; most of them are ag-
riculturis.s; they do not know the
the intricacies of laws. Today they
are the worst victims of communal
frenzy.

I appeal to my own Government,
only to do this much that the gates
ef India may remain ever open to
these people whenever they find an
opportuniiy to come here. This much
Iwant from the hon. Ainister who is
piloting the Bill. And if by accept-
ing the amendment. about which my
hon. friend Dr. Syamaprasad Mooker-
jee has spoken just now. it will be
possible to keep open the gates of
India for those unfortunate sons of
the Indian Union, the Minister may
kindly do it. No question of prestige
should stand in the way when the
life and honour of hundreds and
thousands of our people are involved.

Shri K. P. Tripathi (Darrang): 1
have listened to this debate and one
point which I want to emphasise is
that certain remarks made by Dr.
Aiookerjee in this House have evoked
ronsiderable response and 1 feel that
I should oppose one of them and sup-
aort the other. Dr. Mookerjee in
the course of his speech said
that the solution of this pro-
blem will lie only in the merger of
East Bengal with India. I think this is
an unfortunate statement to be
made in the Parliament. The chances
of merger of East Bengal with India
do not exist and therefore any man
with any sense of responsibility should
not make such statements. I re-
member before Hyderabad was attack-
ed, Sardar Patel did not speak of
this question at all. One never knew
that Hyderabad was going to be at-
lacked and it was attacked and the
police action took place.

Dr. S. P. Mookerjee: If you advo-
cate that. I shall withdraw my sug-
gestion.

An. Hon. Member: On a point of
order, Sir. He has made a statement
that Hyderabad was attacked. It
was merely a police action.

Shri K. P. Tripathl: No point of
order is involved. 1 should proceed.
Certain facts are such that they can-
not be washed away. We should be
more careful when speaking, parti-
cularly those things which we do not
want to do. And here is a fact

which has already been consum-
mated. Therefore making such state-
ments does not lead us anywhere. It
has lead us nowhere. It leads to un-
fortunate consequences in East Bengal
because this statement will be pub-
lished in bold headlines in East Ben-
gal and it will be held before the
people of Pakistan and they will......

Dr. S. P. Mookerjee: The hon.
Member has perhaps forgotten that
what I emphasised was that 1 hoped
that with the willing carpperation of
people of both the areas, there will
be a union in that area. There is
nothing objectionable in that. The
Prime Minister made such a state-
ment.

Shri K. P. Tripathi: If there is a
question of a willing union. it is an-
other matter. So. the emphasis should
be on the willing union. If that is
the statement. 1 have nothing to say
in the matter but whenever such a
statement is made. we must be very
careful to qualify it completely. It
must not be an unqualified statement.

The second statement whichh Dr.
Mookeriee mace and which I want
to underiine strongly is with regard
to the situation in border areas. Dr.
Mookeriee has tried to emphasise one
point which I feel Government often
forgets. That is the treatment of
people living in border areas by
Pakistzsn. What has happened in
Assam? You will realise that there
are tribal arcas. the Garo Hills, the
Khasi Hills and Lushai Hills., These
people are tribal. They were having
tradc relations with areas in Pakis-
tan., Now what has happened? The
Pakistani police has been placed there.
The merchandise—poiatoes, oranges,
etc.. which used to go to [Pakistan
have been completely blocked. The
other day when a question was put
here to the Commerce and Industries
Minister whether there were economic
sanctions applied by Pakistan with
regard to the movement of these
commodities. he said *No"” but at that
very time. we know as a full fact that
all these things were not allowed to
move into the Pakistan territory al-
though from the same place limestone
was being taken because it is neces-
sary for the purpose of runaning
cement factory there. Limestones
should go, but oranges shall not go
because they do not want them!

Dr. S. P. Mookerjee:
not make cement.

Shri K. P. Tripatbi: My friend. Dr.
Mookerjee, in his marmalade and
jelly speech has very rightly em-
phasised this point but he has unfor-
tunately cast a reflection upon the
Chiet Minister of Assam but I may
tell you that the Chief Minister of

Oranges do
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Assam, in his own way, has tried to
help the problem in Lushai Hills.
The movement there is very difficult.
Rice has to be carried on backs of
men and by the time it comes to the
extremity, it costs Rs. 100 per maund
and this is being sold at the control-
led rate and Assam is subsidising
this. Formerly rice wused to come
from Syliet area to these areas. Now
Sylbet bas gone. The result is people
there are on the point gf starvation.

Now, Dr. Mookerjee tried to em-
pbasise one point, namely, that Gov-
ernment should behave with Pakistan
as a gentleman but it must continue
to. feel and realise that Pakistan may
not behave as a gentleman. There-
fore they should have a policy in
advance that if Pakistan behaves in
a certain way-in the border areas,
we should have ready plans to divert
our trade. This is the point which he
tried to emphasise and 1 will, with
all the emphasis at my command, un-
derline this. I tell you, Sir, that
Government has not been fully aware
of this probiem. Until the last Octo-
ber session., when this question was
raised from the point of view of
Assam. Government did not consider
it worthwhile to ensuire into this,
Then they sent an Expert Commzt-
tee. The committee enquired and
have submitted a report to Govern-
ment. In the meantime these people
are starving. The other day, my
friend, Mrs. Khongmen was ‘writing
a letter to the hon. Prime Mrnister.
She was drafting it. I saw it. It
was a pathetic letter. She was des-
cribing in most harrowing terms the
conditions of the people living in
these border areas. hey had cul-
tivated certain paddy on the border.
Up comes Pakistan police and fires
upon them. These poor fellows run
away. I put a short notice question.
This was not allowed. Up till now
no statement has been made by the
Prime Minister. The result is paddy
lies unreaped. What will happen to it?
This is a situation which is most un-
fortunate and Government should
have taken it into account. It has
not shown sufficient awareness of the
seriousness. Therefore this question
has arisen. You know, these people
cultivate oranges and betelnut which
are their commodities for exchange
by which they live. I think question
was put this morning about betelnut.
Here is the betelnut grower. If this
is not allowed to be exported, all the
betelnuts go in waste. How shall
these people live? Therefore, I say that
Government should have a policy.

Sir, I tell you this cordoning by
Pakistan is not an economic blockade

merely as Dr. Mookerjee has stated.
It is a deep-seated policy because
Pakistan thinks that the tribal people
of Assam are not completely Indiani-
sed. You will realise, that there was
a constant attempt by the British
people to keep these tribal areas as
a  hinterland for themselves. As
a matter of fact, a great civilian of
England wrote a book In which he ad-
vocated that these hill areas should
be cordoned off and along with Nor-
thern Burma they should be made
into a separate territory. That pro-
paganda was there and that propa-
ganda is still continuing. I know of
one gentleman from Europe who is
still continuing in the Digboi agea.
He is a great friend of the Naga
people who are not joining your elec-
tions. He is carrying on nefarious
propaganda there. But, Government
is unaware of this. It is most un-
fortunate.

Some Hon. Members: Who is that?

Shri K. P. Tripathi: Now. the
policy behind this is this, If econo-
mic pressure can be put upon the
peopie of Garo hills, Khasi hills and
Lushai hills, what will be the result?
The result will be that these hiil
peope will try to go out of India.
They will think that it is better to
be in Pakistan than in India. It is
with this political motive that econo-
mic pressure is put. The same eco-
nomic pressure is not put on the West
Bengal side. Therefore the Gov-
ernment thinks that everything is
‘OK’ there. But. unfortunately in
these areas about which people do
not know at all, this most insidious
and continuous economic pressure is
being put so that the people of these
hills may be alienated from Indian
loyalty and made to go over to Pakis-
tan. Therefore, I completely under-
line this statement of Dr. Mookerjee
that Government should have a
policy, a forward policy, that
so far as Pakistan is con-
cerned, we will be cent per cent.
gentlemen; but, we must have the
policy that if Pakistan is not be-
having as a gentleman, then our
peorie on the border areas should not
suffer and they should have their
normal trade and there should be a
rceady method by which their produce
an1 merchandise could immediately
be switched over to other areas. It
was said that roads are being built
You will realise, Sir, that road.build-
ing in these areas is very difficult.
Two years ago, Government of India
gave a lot of money. Then, Mr.
Santhanam came out with the state-
ment that Assam was wasting public
funds, because it is so difficult to
build roads there. Therefore, Sir,
even if you sanction enough money it
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will not be easy to build roads there.
Therefore, some quick method has to
be devised in order to save these
people. to keep their loyalty intact.
No quick method is devised. §Of
course, rice is being distributed. That
is the only saving feature. 1 feel,
Sir, that sufficient attention from the
Government of India will help to
solve this problem, and our nalional:
will not be tampered wilh in pnint
of loyalty.

1 learn further that in the Khasi
hill border, there were mile posts: de
marcation pcsts which have been uo-
rooted and thrown into our territory
and a lot of land which belonged to
India has been encroached upon by
Pekistar. Nothing has been done.
How long shall this continue? There-
fore. from this point of view. on the
border areas. Government of India
should have 2 policy They should
find out what are the border areas
in which there are chances of con-
flict, chances of a trade blockade.
These border areas should get a
strategic nriority if that is possible,
and a military priority if it could be
given. Otherwise. you would not be
ablc to kecp these people with you
1 say there arc many things which
canuot be spoken in this way. They
have to be realised and felt and thouah
inn advance. That is what is called
policy. What the people expect from
the Government is oolicy. a definite
policy of running the country: not in
so many words and legislation. YTere
is an amendment of Lala Achint Ram.
This amendment we should not have
at all. In legislation. we should be
on part with Pakistan, in the same
wav as ane nation should be with o1
other. These are matters t{to be
carried out through policy. If the
Govermunent of India were resource-
ful enough and thoughtful enough,
and had a volicy, such questions
would not arise.

8hri Gidwani (Thana): That is our
regret from this side.

Shri K. P. Tripathi: I think the
Government of India will, hereafter.
find out what those areas are in
which such a danger exists, the
danger to put our people under eco-
nomlic crisis, and thereby tampering
with their loyalty. I think these
wareas will be determined and ads<qu-
Bte measures taken,

My, Cbairman: May I make a sug-
gestion to the House without trying
to curtail I®=mitimate discussion in
any wav? This Bill relates to the
reveal of the Influx from Pakistan
(Control) Act. necessitated by the
fact that the permit system has been
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abolished by Pakistan. Therefore,
so far as the question of repealing
that Act is concerned, I do not think
there is much of opposition. The op-
position is ta the effect that because
Pakistan has done certain thingg
several courses have been suggeste
to the Government to follow. But, I
think, if we carry on that discussio:n,
though relevant, only on that basis,
and repeat argumenfs more or less
the same, it would not be proper
from the point of view of any side
of the House. Though no closure
motion has been moved, ¥ thought
that hon. Members of this House may
feel convinced that, after all, they
have made almost all possible sug-
gestions that could be made. Al-
though that is not directly in issue
so far as this Bll is concerned. There-
fore, it would be better and there
will be saving of money and time of
the Hcouse—I do realise that the
question is a very important one;
but by making all these suggestions
and repeating them, this problem is
not going to B¢ solved by this mea-
sure obviously if hon. Members
agree, I would like to call upon the
hon. Minister. I do not want to
stifie discussion.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): I only have a few
words to say, Sir.

Mr. Chairman: I believe the sug-
gestion probably is not acceptable to
the House.

Some Hoan Memberx Yes.

Mr. Chaiaman: Unless there s
a closure motion, I will allow. Al
the same. I would make one sugges-
tion. Of course, the time at my dis~
posal is very short. I will have to
be particular that the same argu-
ments are not repeated and the same
suggestions made,

Shri Sarangadhar Das: I may assure
you, Sir. that I am not In the habit
of repeating arguments and 1 always
try to flnish in five or ten minutes. I
am always unfortuiatc not to get more
than ten minutes. I do not have to
go over the same fleld again as Dr.
Mookerjee has very eminently given
all the facts, There are one or two
points about Government'’s being firm,

One is. there are Pakistan pockets
in India and Pakistanis are given all
the advantages, by our Government.
while there are Indian pockets in
Pakistan where the Indian citizens do
nat get equal advantages from the Gov-
ernment of Pakistan. This is one
thing in addition to what Dr. Mooker-
jee and the other speakers have. given,
Y was surprised at what Mr, X ¥
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Tripathi said just now about the tribal
sreas, and that Government does not
take any action in those strategic
areas. We know from the British
times that the British officers who ad-
ministered these areas. had carried
on propaganda and induced particu-
larly the Nagas to ask for indepen-
dence and they are demanding 1t now.
If there is an Englishman dolng any
missionary work in that area, I can-
not understand how this Govern-
ment is allowing that man to carry on
such disruptive propaganda as was
detailed by Mr. Tripathi. This must
be stopped. The third point that I
want to press is the strengthening of
the Assam Railway link, wiiich alone
can help the people in Assam to carry
on thair trade direct with India. After
these few additions, I want to say that
1 feel very sorry that in this House

every time when there is a dis-
cussion of the Bengal question, there is
no seriousness displayed by the Mem-
bers of the House, particularly in the
Government bencires, and all kinds of
obstruction are put in. I belleve most
of the Members of the House know
that I come from Orissa. I am not
a Bengali, but coming from......

Mr. Ctairman: Is the hon. Mem-
ber likely to take some time?

Shri Sarangadhar Das: Yes.

Mr. Cbatrman: Then, the House
will stand adjourned till 1045 a.m.
tomorrow.

The H then adjourned tfll a
Quarter Eleven of the Clock on
Saturday, the 6th December, 1952,





